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distortions are rectified, I don't think any
kind of a newpolicy, any number of Bills
that you pass here, can bring about any
improvement.

I would like to appeal to the
Government once again to see that
something concrete is done as far as ago-
products are concerned. Thank you.
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ON THE
BY MINISTER

CLARIFICATIONS
STATEMENTS

Re. Communal violence in Kerala
and Maharashtra

Fraveaw (s Fee zate fag)

T
78 & 1 o TeTe

SHRI O. RAJGOPAL (Madhya
Pradesh) : Respected Vice-Chairman, Sir, 1
would confine myself to what has happened
in Kerala, since my colleague, Shri Pramod
Mahajan, had already dealt with the
incidents that took place in Maharashtra.

Sir, 1 am constrained to remark that this
statement is an effort to conceal the facts
rather than brings out the real facts behind
the incidents that took place in Kerala. It
appears that there is an effort to protect
some persons or some forces.

well-known that the State
from which 1 come, ie Kerala, has
always enjoyed  communal  peace.
Even when communal clashes take
place in the rest of the country,
normally, there is communal peace
in Kerala. But strangely enough,
this time, when some development
took place in far off Ayodhya, when
there were no communal incidents,
either in Uttar Pradesh or anywhere
else, in North India,

in far South, in Kerala, certain incidents
took place. In these. incidents six persons
lost their lives. One hundred and fifty
houses were set on lire, completely burnt
down. Scores of people were stabbed and
admitted in hospital. Property worth lakhs of
rupees were looted and destroyed.

Now, this statement does not reflect the
real state of affairs. It is generally conceded
by all the newspapers and political
observers that the entire incidents in Kerala
commenced because a regular RSS shakha
was attacked by a new organisation called
the ISS. I would

It is
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(Shri O. Rajgopai)

like to ask here. Why has the name of ISS
been purposely omitted in this statement,
when this factor has been admitted even by
the acting Chief Minister in the Kerala
Assembly and by the legislator from the area
in which these incidents took place ? I
would just refer to what Mr. Hasau, the local
MLA in whose area these incidents took
place, had said. He belongs to the Congress
(D). He said, in the Assembly itself, that 'the
houses of a large number of Hindus were
subjected to attack and aison. The police
entered Muslim houses, where only women
were present, to commit atrocities. As soon
as violence broke out, around 8 a.m. on
Sunday, I tele-phonically informed the Chief
Minister ad well as top police officials but
no effective timely action came through.
This is the grievance of the local Congress(I)
MLA, Mr. Hassan. This is what he has
himself said in the Kerala Assembly. The
Chief Minister also admitted that it
happened because this organisation, ISS,
attacked the RSS shakha, a regular shakha
which has been functioning for the last 12
years very peacefully. Some friends would
like to put all blame for anything that
happens anywhere on the head of RSS. Even
though RSS has been functioning in Kerala
for the last 50 years, there have not been
clashes worth reporting. There had been
clashes with some other friends for political
reasons on both sides, but communal clashes
were absent. This time it has happened. Why
it has happened, is the basic question. The
hon. Minister's statement refers to the
incident on 18th where he says, about 3000
persons offered a dharna before the airport.
It is not a true statement. What actually
happened on the 18th is an eye-opener. At
all the three airports in Kerala, Trivandrum,
Cochin and Calicut, thousands of people
were mobilised, initially at the instance of
ISS and subsequently some  other
organisations also joined and there was
virtually a gherao of the three

[29JULY 1992 ] Ministers 368

airports in Kerala. I have myself seen, the
foreigners who had come at the Cochin
Airport could not get out of the airport, nor
could the passengers get into the airport.
They had to carry their own luggage. They
were actually crying. This was the situation.
I would like to know what action has been
taken against the ISS who took the law into
their own hands and ghzraod the three
airports. No action virtually has been taken.
Now this actually gave encouragement to
ISS people who took law into their own
hands and they attacked the RSS shakha at
about 8 00 a.m. This atack on the shakha
took place in a place which is about half a
furlong away from Poonthura police station.
The police was informed, but they did not
do anything. The police remained silent
from 8-00 a.m. to 12-00 noon. For about
four hours there was total failure on the part
of the police and that resulted in setting fire
to an enit ire area in Poonthura which the
local MLA describes as "the entire Hindu
locality'. About 150 houses were set on fire.

Now the Minister's statement refers to
an event in Keshavadasa-puram, a place of
worship, which is really tragic. According
to reports in the local papers the persons
who attacked somebody sleeping in that
place of worship is unidentified and the
police dog went out to the house of a police
constable. Here is a case where the role of
the police is very important. There was
total failure on the part of policeand
because of that these incidents took place.
The way in which they have been trying to
protect, the way in which they have been
trying to help the ISS, has resulted in the
communal clashes, unprecedented
communal clashes, which resulted in the
death of so many perons.

So- I would like to ask the hon.
Minister one specific question. It is not a
fact that the entire incidents began with the
attack on the regular RSS shakha by ISS-
that is- Islamic Sevak Sangh, a  newly
created
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organisation which is alleged to be
functioning with the help of a foreign power
across our border ? Now- ray friend- Mr.
Baby referred to a statement made by me. I
stand by that statement. (Time Bell rings).

AN HON. MEMBER : Itis his
maiden speech.

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) : That is all. Just one minute. Only
I want to remind you that you have already
taken more than 9 minutes. Mr. Rajgopal-
you have already taken more than nine
minutes. 1 only want to tell you that her? the
procedure is that you have to finish within
three minutes. I have already given you nine
minutes. Therefore- I would request you to
conclude within one or two minutes.

SHRIO. RAJGOPAL : Yes,

Sir. Now, 1 have stated that on the basis of
ifnformation which 1 had gathered from an
hon. Minister of this Government. I stand by
that statement that the ISS is a creation of
the Pakistan Intelligence Agency. This is the
information 1 have gathered and this has
been proved by the way in which they have
been acting in Kerala, openly raising the
slogan, "We will convert Kerala into
Kashmir." It is in pursuance of this action
that this communal violence has been
created and the Government was...

SHRIMATI JAYANTHI
NATARAJAN (Tamil Nadu) Point of
order. Sir, he is saying a very serious
thing.... (Interruptions)... I am not trying to
interrupt you.

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) : She is on a point of order. ...
(Interruptions)...

SHRIMATI JAYANTHI
NATARAJAN : He is saying that he has
gathered information from a Mioistei of the
Governme nt that th

ISS is a creation of the Pakistan
Intelligence Agency. Now this is a very
serious charge. Please let him identify the
Minsister so that the House can also know.

SHRI O. RAJGOPAL : Ido
not want to enbarrass a Minister. I stand by
my statement.  Now I would like to get
an elucidation from the hon. Home Minister
regarding the state of affairs....

SHRIMATI JAYANTHI
NATARAJAN : Sir, he already goes on
record. Let him identify the Minister.

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) : Jayanthiji please take your seat
first. The Minister is here.
(Interruptions)...

SHRI S. S. AHLUWALIA (Bihar) :
Either he should disclose the Minister or
he should withdraw his words.

SHRI O. RAJGOPAL : From a
Government source I have got this
information.... (Interruptions)...

SHRI S. S. AHLUWALIA : It is an
allegation. Which Minister is he talking
about ? This House wants to know the
name of the Minister. Let him identify
him.

SHRI O. RAJGOPAL : This is from
a Government source.

SHRI S. S. AHLUWALIA
Either he should mention the name or the he
should withdraw his words.

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL SINGH) :
Again- like yesterday- I would only
request you... (Interruptions)....

SHRI S. S. AHLUWALIA : He should
withdraw...

SHRI PRAMOD MAHAJAN
Under which rule ...(Interruptions)...



371 Statements by

SHRI S.S. AHLUWALIA : You are
saying that you have got it from a
Minister.... (Interruptions)....

THE VICE-CHAIRMAN
(SHRI  SHANKAR DAYAL
SINGH) : Yesterday also I had requested
you to kindly cooperate with me to run the
House.

SHRI S. S. AHLUWALIA : Is he a
Minister of the Government of America or
a Minister of the Government of India ?
....{Interruptions)...

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL SINGH) :
Yon have already made your point. Kindly
sit down. That's
all ...... (Interruptions)... This is merely
wasting the time of the  House....
(Interruptions)....

SHRI S.S. AHLUWALIA Through
this august House he is confusing the
entire nation. I am a Member of the
Treasury Benches. I demand, I want to
know, the name of the Minister.

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL SINGH)
That's all. Therefore, I am requesting you
to kindly take your
seat......... (Interruptions).... What is

SHRI S. S. AHLUWALIA
Otherwise he should withdraw his
words ....... (Interruptions)...

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL SINGH)
Kindly take your seats
first.... (Interruptions)............ 1 have
already allowed him... .(Interruptions)

SHRIMATI JAYANTHI
NATARAJAN : It is a serious charge.

SHRI PRAMOD MAHAJAN
It is a serious charge against a foreign
country- not against the Minister.
Understand that.

SHRI S.S. AHLUWALIA : He
said, according to one Minister...
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SHRI O. RAJGOPAL : From a
Government source.

SHRI S.S. AHLUWALIA : I want to
know the name of the Minister, Minister of
which Government he is. Is he a Minister
of the Government of Tndia or...
(Interruptions)...

SHRI MISA R. GANESAN (Tamil
Nadu) : The Member has said that the ISS
is a creation of Pakistan and he has got this
information from this Government. Who is
that Minister ? ....(Interruptions)...

SHRI O. RAJGOPAL : My second
question is, is it not a case..
(Interruptions)..

SHRI S.S. AHLUWALIA Either you
should expunge it from the record or direct
the Member to withdraw his words.

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL SINGH) :
Yesterday I had requested all of you to
kindly cooperate with me to run this
House... (Interruptions). 1 will see the
record... (Interruptions)

What is this ? I have already told you
that I would see the record. I will see the
record. Why are you.. (Interruptions) This
is not the way. .. (Interruptions)

SHRI YASHWANT SINHA : Sir,
there is no confusion about the record.
What the Member has said, has been heard
clearly by all of us. The only point is that
when the hon. Member says that he got it
from Minister of the Government, it lends
more respectability and importance to the
statement than it would when an ordinary
Member himself says it. So, it becomes
serious. In that light, I think, either the hon.
Member should, in all fairness, disclose the
name of the Minister or withdraw the
statement. That is all... (Interruptions)
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THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) No, Yashwantji. At the same time,
I tell you that I cannot force the Member to
mention the name I cannot force him to
mention the name... .(Interrptions)

SHRI; S-S. AHLUWALIA : It is not a
question of forcing the Member : It is a
matter of right of this august House that
when a Member is blaming a Minister.

SHRIO. RAJGOPAL : Iam
not blaming the Minister.

DR. JINENDRA KUMAR
JAIN : We are blaming Pakistan. Are
you defending Pakistan ?

SHRI  S.S. AHLUWALIA :1am
not defending Pakistan...
(Interruptions) Why is it that you don't
disclose the name of the Minister '?.. -
(Interruptions)

THE VICE-CHAIRMAN
(SHRI  SHANKAR  DAYAL
SINGH) : No, no. Please take your seat
first.

SHRI S.S. AHLUWALIA : The other
day... .(Interruptions)

THE VICE-CHAIRMAN
(SHRI =~ SHANKAR DAYAL
SINGH) : 1 am not allowing you. I only
want Mr. Rajgopal to conclude.

SHRI O. RAJGOPAL : My statement
may be amended to say instead of "a
Minister" , "a Government source".
.(Interruptions)

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) : Please hear first.

SHRI O. RAJGOPAL : My scond
qustion, hon. Vice-Chairman, is : Is it not a
fact that the police was a silent witness for
more than four hours when an entire area
of more than 75 houses were set on fire ?
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My third question is.. ..
(Interruptions)

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL SINGH) : No.
Don't interrupt, please.  (Interruptions)

SHRI M. A. BABY : Mr. Rajgopal,
will you yield for a while ?

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL SINGH) : No,
no, no. Babyji, I am not allowing you.
Please take your seat first.

SHRI M. A. BABY : 1 am
requesting the hon. Member.

THE VICE-CHAIRMAN
(SHRI = SHANKAR DAYAL
SINGH) : My only request is that he
should conclude.

SHRI O. RAJGOPAL : My third
question is a specific question.
(Interruptions)

SHRI PRAMOD MAHAJAN
(Maharashtra) Why are you asking
clarification from the Member ? You ask
clarification from the Minister.

SHRI M.A. BABY : I am asking..
(Interruptions)

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL SINGH): You
have already asked for clarifications
yesterday, Babyji. I only request you. I am
not allowing anybody else. I am not
allowing anybody else... -(Interruptions)

It will not go on record. If somebody
speaks without my permission, it will not
go on record... (Interruptions)

SHRI MOHAMMED AFZAL alias
MEEM AFZAL (Uttar Pradesh) : A point
of order.
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THE VICE-CHAIRMAN
(SHRI =~ SHANKAR DAYAL

SINGH) : No.Iam not allowing
anybody else. Mr. Rajgopal, please
conclude now.

SHRI O. RAJGOPAL : My
specinc third question is this.

THE VICE-CHAIRMAN
(SHRI  SHANKAR  DAYAL
SINGH) : This is the last question.

SHRI O. RAJGOPAL : Yes, a specinc
question. I want to know whether the entire
incident of attacking the RSS shakha by the
ISS and setting so many houses on fire, all
tlese things took place within a radius of
about 1 furlong of the Poonthura Police
Station.

Thank you.
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SHRI S.5. AHLUWALIA
That is a slip of the tongue. Tt was
not RSS but ISS.
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(Kerala) :Mr. vice-Chairman I expected a
more informative report' from the Home
Minister information about the reasons

for these dieturbances, the forec behind the
disturbances, and the steps taken by the
respective State Government to prevent
such  incidents Butunfortunatly he
has given us only a report, a preliminary
report
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by the State Govern ments to this House. I
do not know what clarifications I have to
seek on this report, Practically speaking,
since there is no fact at all in this report, it
is very difficult to ask certain questions.
But I would like to say that a very
important aspect in regard to both the
States is the responsibility of the State
Government to take steps to prevent such
disturbances.

As far as Maharashtra is concerned,
there was a 'bandh’ call given because of
one particular incident. I do not want to
mention the incident omthe reasons for
that. They have come in newspapers. It
was known to the Maharashtra
Government earlier. But they did not
take any steps to prevent it.

As far as Kerala is concerned, the
incident has taken place in one of the
nine sensitive areas in Kerala. I think Mr.
Rajgopal will agree with me that there
are nine sensitive areas in Kerala. On this
question, there is no dispute. One such
area is Poonthura. What he has said is
right. There was a 'shakha'going on there
for the last 40 days, not 12 days. That
'shakha'was partially responsible for the
sensitiveness of that area. Now, that
sensitiveness had increased because
another 'shakha' had come there. The
name is ISS. It is a different 'shakha'.
(Interruptions). 1t is ISS. It is not RSS
which is your 'shakha'. It is ISS.

SHRI JAGDISH PRASAD
MATHUR : Has ISS regular gatherings
like RSS ?

SHRIN.E. BALARAM : 1 will give
you every detail. Please listentome. I
am an impartial person. I have nothing to
do with  ISS or RSS.

STsRISAR (& W6 WS fog
WAL 8TgE, 7 ¥ 7 AV a1 SF 8 )

SHRIN.E. BALARAM : Iam only
stating certain facts which you
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must know. I do not want to put it in an
inconvenient way also. I do not want to do
that. Why should we become angry here
with each other ?

With these two 'shakhas' operating in
that area, the sensitiveness had increased for
the last thre months. I think Mr. Rajgopal
will gree with me. For the last three maths,
this Poonthura area was very sensitive. The
Government itself knows it. When I went to
that area, I made enquiries with the Cirele
Inspector and the Deputy Commissioner
there. what steps have been taken by you ?
On all the three days, I was there in all these
areas. When I asked the Deputy
Commissioner what action has been taken
by him, he said, "Sir, we did not take any
step. We never thought that it will develop
in such a way." This is the reply he gave me.
They knew it that that area was very very
sensitive and the Government also knew it.
There was a discussion in the Assembly and
two things were mentioned by a responsible
person, by the Electricity Minister' who is
now holding the charge of the Chief
Minister after the incident. At the time of
this incident, there was not a single Minister,
holding-the charge of the Chief Minister in
Trivandrum. At the time of the incident
when there were a series of developments
there. nobody was there ; no Minister was in
charge of the office of the Chief Minister at
that time. I do not want to say anything more
than that. You know the situation there at
that time. Even one party belonging to the
coalition, the ruling group, prevented
holding of a Cabinet meeting. When on the
one side, they were sending the army, the
Muslim League people did not allow them
to hold a Cabinet meetinp. It was such a bad
situation. It i s really a shame on the part of
those Ministers I would tell you. They
prevented holding of a Cabinet meeting.
They said, "no Cabinet meeting" baiause
they have some difficulties in the

[ RAJYA SABHA ] Ministers 388

Front. I do not want fo politicise the issue.
You must know that. This was the situation.
How could you expect the police to act ?
The police did not act. They were laughing.
What were the Ministers doing ? It is really
a bad situation. It is up to you to decide how
to rectify it. I don't want to say more than
that. But it is a fact that the police did not
act in time. The whole thing happened only
within an area of 4 kms and there were two
Deputy Commissioners, seven inspectors
and a number of police personnel. What
were they doing ? Nothing.
Keshamdasampuram was comparatively a
mild area and nothing had happened so far.
The person who was arrested was not a
policeman. I do not know why Mr. Rajgopal
mentioned about him. He is the son of a
policeman and he belongs to a Hindu
communal group. I do not want to say more
than that. I know him and Mr. Rajgopal also
knows him. He belongs to a particular
Hindu Communal group. He was very
active. It was a cold-blooded murder. Don't
try to justify it, Mr. Rajgopal. (Interrup-
tions).

SHRI O. RAJGOPAL
I do not know him.

I will say,

SHRI N. E. BALARAM : Now, you do
not know him. I don't want to mention his
name or the name of the group to which he
belongs. This is what has happened. So the
situation was surcharged with communal
atmosphere and the BJP should, not shirk
the responsibility. For the last two months-
the campaign has been organised by the
BJP in Kerala. The situation was really
communal. The BJP will hear me now. I
heard some of the speeches there. I heard
the slogan-shouting on that particular day
and when the incident was taking; place at
Poonthura there was a demonstration
staged by the BJP in Trivandrum town. I do
not want to translate the slogans they have
shouted in that particular procession.t I
asked one of the leaders, "Don't
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shout this type of slogans when we are
going to have a bigger affair in Ayodhya.
Do you want to create so many Ayodhyas
? Do you want to  create  another
Ayodhya  in Kerala ?" He was laughing.
They were shouting slogans and the
Government kept quiet.  You may say. it is
a good Government but the public opinion
in Kerala is that the Government also was
responsible for this, to some extent. They
did not take proper steps at that time. One
of the seniormost Members in the Assembly
said that there was definite information from
the Home Department to the Kerala
Government. Three weeks back, information
had gone from the Home Department,
asking the Kerala Government to take
proper, effective steps to prevent some
expected disturbances.  But the Minister
kept silent. I would ask the Home
Minister whether such instructions were
given. But the Minister said, "Keep
silent.” 1 would like to ask the Home
Minister whether such an instruction
was given when the Ayodhya-campaign was
going on throughout the country-
whether any information or guideline was
sent to the different State Governments to
take preventive steps expecting some
disturbances.  That is the most important
question which I would like to ask the
Minister. Secondly, on the question of
losses or destruction,.... (Interruptions)....
I will take only one minute. I have seen
with my own eyes not one but a number of
houses  belonging to  both  com-
munities burning. Has it happened
because some five or six ISS people pelted
stones against some RSS people ? Is it
the reason for burning a number of houses
on both sides ? There is some thing more
than that. How can we do that ? How can
we do that ? I saw with my own eyes a
number of houses burning. It is not
hundred and fifty but more than that. I was
there. I saw with my own eyes. What sort of
things ? Where are we going ? What are
we doing ? I don't know. The people
who are gambling should think twice.

[29JULY 1992 ] Ministers 390

SHRI M.A. BABY : Mr. Balaram, you
have asked about the responsibility of the
State Government for controlling the
situation. Do you know that the area where
these communal riot has taken place is
adjacent to the Trivandrum Corporation
and the Trivandrum Corporation is ruled by
an alliance of Congress-BJP-Muslim
League and other parties ? Are you aware
of this ? If you know this, is it possible for

the Government to control it 2.
(Interruptions)....

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL

SINGH) : Baby Sahib, there is no
question of putting the question
within the question............. (Interruptions)

SHRI N. E. BALARAM : I don I want
to enter into that sort of politics.

SHRI PRAMOD MAHAJAN : I was
surprised to listen from a senior Member
like Mr. M.A. Baby that the Corporation
looks after the law and order situation there
and the ruling group in the Corporation
decides the law and order....
(Interruptions)....

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL SINGH) :
Baby has provoked him. but his name is
Baby.

SHRI M. A. BABY (Kerala) It is the
political way....(Interruptions) ...

SHRI N. E. BALRAM ° I don't want to
go into politics

I would like to say one thing. When
Rajgopal was speaking about the ISS, the
charge against the ISS made by the BJP and
its leaders in Kerala was entirely different.
They say that it is a creation of politics-

Now suddenly he says that it Is a
creation of Pakistan. I don't knew who
created it. ISS is not a good thing. I told the
ISS men. I know some of them. I told
them that this
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business was not good .............. {Interrup
tions)....1 don't know. How can I
know all these things ? ..o
{Interruptions)... .Yes, 1 don't want to
mention the top leader of BJP. The top
leader of BJP....{Interruptions).

SHRI V. NARAYANASAMY
(Pondicherry) Why was the Chief
Minister brought into the controversy ?....
{Interruptions)....

SHRI N. E. BALARAM : But the
charge is that the ISS.... {Interruptions)....

SHRI PRAMOD MAHAJAN : Some
ISS people belong to your party also.

SHRI N. E. BALARAM : 1
know. I accept. I accept one ISS
man was our party-member. He
was expelled. It was not in the
pamphlet. It is not in the pamphlet.
The pamphlet was untrue, hundred
per cent untrue. Rajgopal knows
that he was expelled. You rose again
and again saying that he is a
Communist. Do you want to know
more about this Shakha now ?
Do you want to know what the
Shakha is doing, how many people
they have killed ? You know that.
Don't put that question to the
Communists. You search your
heart. You search your own heart...
{Interruptions)

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Balaramyji,
kindly conclude.

SHRI N. E. BALARAM : Sir, I am
concluding. Kerala is maintaining a secular
situation for the last so many centuries, but
I know what the aim of this BJP was. They
wanted to destroy that secular situation in
Kerala. Ithas become the biggest dangerous
force in Kerala. I don't deny that. Since you
have asked that question, I said that. The
Communist Party has expelled that fellow,
I know that. Don't ask me such questions.
You are dragging me into politics.
Communist Party
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is not like BJP. Mind you................
{Interruptions)...

SHRI PRAMOD MAHAIJAN :
....for several years with Muslim
League.... {Interruptions)....

SHRI N. E. BALARAM : My question
is on the point of destruction and on the
attitude of the Kerala Government. Did they
give any assistance to them ? Many people
have no houses. Now there is heavy rain.
Are they going to wait for the
Commissioner's report for constructing
houses ? Why don't they think about it ? Can
they not give some instructions to give
immediate relief to these people to construct
houses at least ? I am not mentioning the
other things. They are not doing that.
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" Cu rfew was promulagated at 1500
hours. The District Magistrate, DIG
(police) and SP (Police) were present at
Malegaon."

1 WYL PR : T FIA HIBT
a7 @ Ui, IRiAN TE 6 A S
FF AEPTHA AN TFEHT

#f fagewr™ AWATE oma
wq S FM-FEE gaT §, SRR

@ = dEr @t ¥ @ ag o
AT 9gW Sy ) wEy mal, @Ay
AR R S #7409 # @fee
FHT AWIET A ST AV I g
F F¥ M, WAL FE TR &I
¥F wauy gt feen

THE MINISTER OF STATE IN THE
MINISTRY OF  PARLIAMENTARY
AFFAIRS AND THE MINISTER OF
STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI M. M. JACOB) : The
Chief Ministers are responsible and they
visitedthose pleoas- In such places State
leaders used to go.
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SHRI JAGMOHAN (Nominated)
Sir- I would be very specific about the
qustions that 1 would like to ask and I

would not like to touch upon whatever has
been raised already.

THE VICE-CHAIRMAN
(SHRI SHANK AR DAYAL
SINGH) : For the first time, you are not

asking about your time !

SHRI JAGMOHAN : That is as per
your advice because I would also like to
keep to the timings and that much of
discipline, [ think, is required.

The first point that I would like to
make is what lessons the Central
Government proposes to draw from these
two incidents and what preventive steps it
proposes to take to see that such incidents
do not recur in the coming days.

T[] Transliteration in Arabic Script.
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The second point that I would like to
mention is that whenever any serious rioting
or communal incident has taken place, the
Government of India or the State
Governments, in certain cases- have held
judicial inquiries. And on the basis of the
recommenations made by those
Cominissions of  Enquiry, certain
suggestions were made by the Union
Government to the State Governments on
how to prevent recurrence of such incidents.
Now- in this case, whatever
recommendations or suggestions from time
to time have been made by the Union
Government to the State Governments, have
the State Governments followed those
instructions and advice ? And if they have
not followed those instructions and advice,
what action or what suggestions the Central
Government proposes to make at the highest
level ? The third point which 1 would like to
raise is this : Is the Government aware—and
this relates to Kerala ; communal is one
thing and the other is the subversive activity,
anti-national activity—that anti-national and
subversive activities have been on an
increase in the Kerala area, and this has
something to do with the terrorist and sub-
versive activities in other parts of the
country '? Is the Government of it ? My fifth
point is that some shops of Kashmiri youth
have been opened in Kerala. Have the
Government looked into this aspect as to
whether their purpose is only trade or the
purpose is something else 7 And have any
intelligence reports been gathered with
regard to that ? And is it being ensured that
certain areas in Kerala do not become
pockets of subversive and terrorist activities
or they do not become conduits for
smuggling of money and smuggling of arms
to different parts because it is likely that
when the border is plugged and more
stringent action is taken at Rajasthan or
Jammu and Kashmir or Punjab border, some
other avenues are being explored to send
arms and money to such areas. Is the
Government aware of it or not and, if not,
whether it proposes to
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look into this matter more seriously than it
has done so far ?

Lastly, in view of the new-developments
that are taking place, in view of the new
activities that are coming in, has the
Government now revised its list of potential
areas where trouble can take place ? You
may call potentially sensitive areas or you
may call potentially mischief areas. The
question is whether the list would be revised
in all these areas where there is a likelihood
of communal or subversive flare-up.

Thank you, Sir.
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SHRI SURESH KALMADI
(Maharashtra) : Sir, what is your decision
regarding the Half-an-hour discussion ?
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SHRI M.M. JACOB : Hon. Vice-
Chairman, Sir, I am thankful to you for
permitting me to give a short reply this

evening itself. I am very thankful to you for
that.

Sir, it is not a pleasant duty to reply to
a discussion relating to
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unfortunate communal incidents that take
place in the country. I am not at all happy to
refer to the incidents in detail. But some of
our friends who participated in the
discussion, while seeking clarifications,
have mentioned certain points which do not
form part of the reports from the respective
State  Governments, ie. Kerala and
Maharashtra.

The statements I have made, as some
hon. Members have mentioned here, are
based on the available records from the
respective State Governments because, as
you know-the machinery looking after law
and order is in the hands of the State
Governments and things will have to be
looked into by the State Governments. But
from our side, from the Central Government
side, we used to issue instructions to the
State Governments, periodically. We also
issue guidelines. Such guidelines were
issued by the Home Ministry even two years
ago, specifically mentioning as to what
should be done by a State Government in a
situation where they are apprehending or
visualising any tension in any particular area.
It is also true, as Mr. Balaram pointed out,
that there are areas specifically mentioned,
which are called tense areas, where
communal incidents flare up occasionally.
All the State Governments are aware of it.

After the latest issue of guidelines
from the Home Ministry, we had the
developments in Ayodhya. Imme
diately, the Home Ministry sent an
alert message- on 10th July, caution
ing the State Governments that the
situation was getting tense and that
the fall-out of the tension created in
Ayodhya was likely to create problems
in certain areas all over the country,
wherever tension was already there,
especially communally-sensitive
areas, though we did not mention the names
of the places. Again, on 10th evening,
another message was sent from the Home
Ministry to all the State Governments,
including Kerala and Maharashtra, that there
should be a special alert on the likelihood of
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any tension arising in any area But Sir,
it seems that these incidents were not
anticipated by them, or, they were not
able to predict.

Then, we had these unfortunate
incidents.

Now, hon. Members have put some
specific questions. I do not want to take your
time. Also, I cannot deal with these specific
points because of non-availability of in-
formation. But in regard to Maharashtra, I
have the information that an immediate relief
of Rs. 10,000 each was paid to the relatives
of the victims. But in Kerala a member of the
Board of Revenue has been asked to go into
the question and find out the damages, details
of the persons who are killed and the next
kith and kin of those who are killed so that
the payment could be made by the State
Government. Only after ascertaining that they
would be in a position to make any payment,
but I did not have any information whether
they have paid or not. But in both the places I
do not find any sign of any judicial inquiry,
as some of the hon. Members mentioned
about judicial inquiry. I was informed on
telephone by Maharashtra Government that
since nobody had died in the police firing, the
judicial inquiry was not thought of. That was
an informal information. But police Was
present in Trivandrum.

SHRI PRAMOD MAHAJAN : You
talk of the judicial inquiry. Is there any

enquiry ordered in the Malegaon incidents
?

SHRI M.M. JACOB : So far I do not
have any information about any inquiry in
Malegaon incidents, but in Trivandrum
incidents there is an enquiry by a senior
officer of the Board of Revenue.

SHRI PRAMOD MAHAJAN : That is
the glaring difference between the
Malegaon and Kerala incidents. There is no
enquiry ordered in Malegaon incidents.
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SHRI M.M. JACOB : As I said in
Kerala sorre people died after the police
firing took place there.

SHRI C). R/ JGOPAL : Thai enquiry is
concerning compensation not about the
incident.

SHRI PRAMOD MAHAJAN : Unless
you have an enquiry into the incidents, you
will not know the truth.

SHRI RAFIQUE ALAM
You can set up special courts.

SHRI M.M. JACOB : My friend
Rafique Alam, sitting behind me, is
mentioning about special courts. It is purely
for the State Government to set up a special
court. The Government of India has already
permitted them to set up any kind of special
courts and there are special courts already
functioning in some places.

Now. 1 do not want to categorise and
say that it is a confrontation between the
Hindus and the Muslims either in
Trivandrum or in Malegon. It is only a
chosen few who are militants, trained, hard-
core, com-munalists, fundamentalists, who
have created such a situation. It is
unfortunate if we blame Hindus, Muslims or
any other community of this country for this
kind of unfortunate incidents.

Mr. Jagmohan was asking a question
especially about Kerala where he knows
about Kashmiris having shops. In another
connection we had asked for the
information. The State Government has
reported that there is no information about
the traders engaged in any such activity. A
handful of them are there and there is no
evidence to show that they are engaged in
any activity which is not conducive to the
normal peaceful living of any citizen of this
country,

Another important point  raised was
about two organisations.
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Particularly, in relation to Trivan-drurri
incidents names were mentioned I do not
want to repeat those names, but our Ministry
has made one exercise, that is, we have
called for information not only from Kerala
but from all the State Governments to supply
us information about communal
organisations getting funds from abroad,
from foreign sources. We have see how the
money comes to communal organisations
from foreign countries. That is being
Watched very carefully and we will certainly
see that such things are stopped if it is found
out with any evidence. From Trivandrum we
have got another....

SHRI S.S. AHLUWALIA  :Have
you received any communication about any
particular organisation getting foreign aid ?

SHRI M.M. JACOB : No, we have
asked various State Governments
to inform us.

SHRI S.S. AHLUWALIA i am asking
this because as far as I know, Vishwa Hindu
Parishad got a lot of foreign aid from Africa
and
America.

SHRI M.M. JACOB : If that is so, it
will come before us. At the moment, I may
not be in a position to reveal anything
because we are in the process of collecting
information.

SHRI GURUDAS DAS
GUPTA : Will the Minister agree to advise
the Government of Maharashtra to order an
enquiry into the incidents that happened in
Malegaon ?

SHRI PRAMOD MAHAIJAN :
That is the basic question he is avoiding.
Would you suggest to both the
Governments to order an enquiry into the
incidents ?

SHRIM.M.JACOB : I-will
convey the feelings

SHRI GURUDAS DAS
GUPTA : Itis the volume of
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killings, because casualties cannot
be the bais for ordering an enquiry.
I am asking whether you are going
to advise the State Governments to
order an enquiry. We know that the
inherent factor is the fundamentalist.
Therefore, the fundamentalists might
have succeeded in Kerala. They
might not have succeeded in
Maharashtra. Today they might not
have succeeded but tomorrow they
may.

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) : I would only request you to
kindly allow the Minister first to finish
his reply. After his reply you can also...

SHRI GURUDAS DAS
GUPTA : Does he agree to the
suggestion that the Cental Govern ment
should advise that an inquiry should be
conducted into the incidents at
Malegaon ?

SHRI M.M. JACOB : I have already
said that the State Governmets is are fully
capable of taking a decision by themselves.
But I will convey what you have expressed
now to both the Governments.

SHRI PRAMOD MAHAJAN : We
want you to convey your advice. We don't
need you to convey our feelings : we can
ourselves write directly to the Chief
Minister of Maharashtra. Why do 1 need a
Minister of State for Home Affairs to do
this 7 You only advise them to have an
inquiry.

SHRI M.M. JACOB : Because it is in
the hands of the State Government, that's
why.

SHRI GURUDAS DAS GUPTA : We don't
want any courier service to be organized. We
want it to be done in the wisdom of the
Central Government.

SHRI M.M. JACOB Mr. Das Gupta
when it comes to the Sarkaria 'canndission
report and recom-
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mendations, you powerfully argue that we
should not usurp the area of the State
Governments but now ... (Interruptions)...

SHRI GURUDAS DAS
GUPTA : You need not inquire ; you
kindly advise them. It is within your power
to advise them. We don't want you to order
an inquiry.

SHRI MMM JACOB : Now
leave it to us.

Sir, another point is about the old
organization caile I RSS and the new
organization calbd IS 5. Now, I am not an
expert to analyze these organizations, bat I
am not happy about the performance in
Kerala of these outfits because, whatever
may be the moive, training or content, the
ultimate rusult is communal fallout and
cornmunal violence in some form or the
other\ So, this has to be discouraged.
Oranization can function in this country but,
at the time, if they are motivated for entering
into unaecess try field where communal
hatred and violence is produced, then
naturally these have to be viewed very
seriously.

1 wish I could stop at this moment but
regarding the ISS some Members have
mentioned a name also. I have wanted to
highlight even the name because that is an
outfit recently for'med by some people, I don't
krow from which political-party they -vent.
Some people were saying that some are from
Mr. Balaram's party and some people said
that they are from another party. Whatever It
is, 1 don't know the composition of if. But we
1 have asked the Kerala Goernment to keep a
watch on this organization ; and report to us.

SHRI GURUDAS DAS
GUPTA : Does "Mr. Balaram" mean Mr.
Balaram Jakhar ?... (Interruptions). ,,.

SHRI RAFIQUE ALAU : Mr.
Balaram of Kerala.
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SHRI MM. JACOB : He just
mentioned that and ho wanted to now what
are the connections of this organization,
what is the purpose for which it is existing,
the details about them, if anybody is
inciting violence and communal hatred and
what the Government is going to do about
it. I have got a message from the Kerala
Government very recently.

SHRI N.E. BALARAM : [ would like
to say one thing. One minute.

SHRI M.M. JACOB : Let me complete
this. In one minute I will complete this.
What it says is :

"'Reports have been received by the
State Government demanding the ban of
ISS. No action is proposed to be taken
now about the fundamentalist
organizations. However, sanction has been
accorded for prosecution of some of their
members under section 153A of the Indian
Penal Code—those who are found to be
involved in spreading violence and
inciting people to take to violent
methods."

SHRI RAFIQUE ALAM Both
RSS and ISS?

SHRI M.M. JACOB : Whatever it is.
The whole thing, to my mind, is, this is a
fallout of the tension created in Ayodhya,
and you have to agree to that because,
otherwise, a peaceful State like Kerala
would never have had an instance of this
nature. When you build up tension,
naturally, the fallout is inevitable and
fundamentalist forces existing in some parts
of the State take advantage of a situation
like this.

So, 1 fully condemn those acts and
associate myself with this House in
condemning those acts. At the same time, I
exproes my sincec Condolences to the
families of those people who lost their lives
and ray sympathies to those people who lost
their properties. I will certainly request both
the Government to pay adequate
compensation for the
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properties damaged, We have guidelines for
payment of compensation for the properties
lost in a communal violence. Aiso
guidelines have been issued by the
Government of India for  giving
compensation to the next of kin of the
deceased. Certainly those will be conveyed
to the Stae Governments,

I hope cur discussion will foster more
of communal unity and harmony and
friendship rather than spreading
violence and hatred.

Thank you.
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SHRI MD, SALIM : Your Department
is in a better position,

SHRI M.M. JACOB : Sir, I have
already answered that we have asked for
the information.

The other points mantioned by Mr.
Baby yesterday... (Interruptons)

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) : Please. Now, before the House
are two statemants by Ministers.

Again Mr. M.M. Jacob to made a
statement regarding rocket attacks in
Srinagar and the situation in Doda town.

SHRI JAGESH DESAI : Statement
today and clarifications tomorrow;

SHRI N.E. BALARAM
Clarifications tomorrow, not today.

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) : That is right. First take the copy
of the statement.

SHRI SATYA PRAKASH
MALAVIYA : It may be taken as read.

SHRI PRAMOD MAHAIJAN : He is
suggesting that it should be taken as read.
Place it on the Table of the House.
{Interruptions)

SHRI JAGESH DESAI : No, no, no.

SHRI M.M. JACOB : As per the
demand of the Members, this statement
has come.. .{Interruptions)

SHRI PRAMOD MAHAIJAN : But he
is saying that you must read it because you
might not have read it.

STATEMENTS BY MINISTERS
I. Rocket attacks in Srinager and
situation in Doda town.
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THE MINISTER OF STAT E IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF
STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI M.M. JACOB) : I rise to
inform the House of incidents of roket
attacks on Jammu and Kashmir new state
Secretariat and Assembly buildings in
Srinagar on 20th, July, 1992 and "the
situation in Doda fown of the Jammu
region.

The situation in Jammu and Kashmir
though difficult and challenging had
definitely shown a qualitative change for
the better in the past few months. However,
there have been renewed efforts by Pakistan
and the terrorist organisations to escalate
the violence. The terrorist outfits have
reportedly been directed to ensure selective
elimination of political leaders working for
a negotiated settlement and certain threats
to political functionaries in the Valley have
been issued. On the other hand positive
signals have also continued be discerned.
Besides volunteering of information against
the terrorists, inter-action between the
people and the Administration has
increased.

On 20th July, 1992 at 1300 hours, a
rocket was fired by the terrorists at Jammu
and Kashmir Assembly building at
Srinagar. It caused a very minor damage to
the building. After half an hour, another
rocket was fired at New State Secretariat,
which missed the intended target and a
portion of it fell on the house of a resident
near the New State Secretariat. There was
no casualty. Two employees suffered minor
injuries caused by passing rocket spinters
and glass panes broken by concussion
effect. Since the rockets were fired from a
distance, very minor damage "to the
buildings were caused.

An incident of terrorist attack on the
Security Forces and subsequent cross-firing
in Doda town on 18th July, 1992 has been
reported. According to the information
received from the Government of Jammu
and Kashmir, on 18th July, 1992 at 1030



